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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,  

NEW DELHI 

 

Original Application No. 527 of 2019 

 

Ravinder Singh and Ors. 

Applicant(s) 

Versus 

State of Punjab and Ors.  

Respondent(s) 

 
    Interim report in compliance of order dated 14.10.2019 of 

the Hon’ble Tribunal through Er. Harpal Singh, Environmental Engineer, 

Punjab Pollution Control Board, Regional Office, Batala.  

 

Respectfully Showeth 

 

1. That the Hon'ble National Green Tribunal was pleased to 

constitute a Joint Committee comprising of senior officer of the 

Punjab Pollution Control Board and Deputy Commissioner, 

Gurdaspur in the above mentioned case by passing an order dated 

4.6.2019 and called for a report in the matter.  
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2. That in compliance to order dated 4.6.2019 of the Hon'ble 

Tribunal, the factual status report of the joint team constituted for 

the purpose was furnished to the Hon'ble Tribunal via e-mail dated 

2.8.2019 and 22.9.2019 at judicial-ngt@gov.in.  

 

3. That after considering the report of the joint team, the Hon’ble 

National Green Tribunal was pleased to issue directions to the 

State Pollution Control Board vide order dated 14.10.2019 to take 

remedial action in accordance with law and to furnish further 

action taken report in the case. Relevant extract of order dated 

14.10.2019 passed by the Hon’ble Tribunal is reproduced below 

for kind perusal and reference: 

 

"Since the joint Committee has found deficiencies in 

the height of the stack and inadequacy in adopting 

safety measures, remedial action needs to be taken 

by the SPCB in accordance with law and further 

action taken report furnished. The remedial action 

may include stopping of illegal activity, recovering 

compensation for the damage to the environment 

and public health and prosecution of the violators. 

Let further action taken report be furnished to this 

Tribunal by e-mail at judicial-ngt@gov.in within one 

month." 
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4. That in compliance to the order dated 14.10.2019 of this Hon’ble 

Tribunal, the Punjab Pollution Control Board had issued notice u/s 

31-A of Air (Prevention & Control of Pollution) Act, 1981 as 

amended in 1987 alongwith Show Cause Notice for refusal of 

Consent to Operate Under Air (Prevention & Control of Pollution) 

Act, 1981 as amended in 1987 vide letter no.6254 dated 

13.11.2019 with an opportunity of personal hearing to the Hot Mix 

Plant before the Chairman, Punjab Pollution Control Board on 

19.11.2019. 

 

5. That the personal hearing before the Chairman of the Board was 

attended by Sh. Amarjit Singh, Project proponent of the Hot Mix 

Plant on 19.11.2019, wherein he informed that he has removed 

all the observations raised by the Board before time. He further 

submitted that the complainant has no grievance and the 

complainant is harassing him. He further informed that the Hot 

Mix Plant was operated only 3-4 days for testing and no health or 

any other harm due to running of hot mix plant has happened. 

After hearing the officers of the Board, representatives of the 

industry and considering the facts on the record file, the Chairman 

of the Board decided to direct the Environmental Engineer to 

verify the statement of the industry and file a report. The relevant 

extract of the direction is reproduced below for kind perusal: 
 

"Environmental Engineer, Regional Office to verify 

the Statement of the industry and submit his report 
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alongwith recommendations with regarding to 

operation of the Hot Mix Plant viz-a-viz the order of 

the Hon'ble NGT and the detailed report be 

submitted by 30.11.2019 positively" 

 

    The proceedings of the hearing held on 19.11.2019 

have been conveyed to the owner of the Hot Mix Plant namely 

M/s Amarjit Singh and Co. (HMP), Village Khojepur, Gurdaspur 

vide letter no. 6525 dated 9.12.2019. A copy of letter no. 6526 

dated 09.12.2019 is enclosed herewith as Annexure-A for kind 

perusal of this Hon'ble Tribunal. 

 

6. That further, action in the case is under active consideration of 

the Board and will be taken and concluded at the earliest.  

 

7. That at this stage the Board is filing the interim action taken report 

for kind consideration of the Hon'ble Tribunal.  

 

 

Place  

Date  

 

(Harpal Singh)  
Environmental Engineer  

Punjab Pollution Control Board  
Regional Office, Batala 
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